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v. 
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(Supreme Court Of India) 

RUMA PAL HON'BLE MR. JUSTICE C.K. THAKKER 

Writ Petition (Civil) No. 489 Of 2003 | 28-02-2005 

 

1. An affidavit has been filed in response to the earlier order of this Court giving 

details of the present status regarding the steps taken for protecting women on 

the streets in Delhi by the Delhi Police. It now remains for the State, (i) to 

identify shelter homes for rape victms and (ii) to give publicity preferably 

through electronic media of the steps taken by the Delhi Police as shown in the 

affidavit, within a period of six weeks from date. 


